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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

IN
ORIGINAL APPLICATION No. 436/2025

IN THE MATTER OF :

News Item titled “Building boom put vulnerable Gangotri
Dham at risk: Experts” appearing in The Hindustan
Times dated 08.08.2025

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO.
1, MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE, REGIONAL OFFICE, 25, SUBHASH
ROAD, DEHRADUN- 248001.

MOST RESPECTFULLY SHOWETH:

[, Vipin Gupta aged about 36 years S/o
Shri Ved Prakash Gupta
presently working as Scientist-C in the

Ministry of Environment, Forest and

Climate Change, Regional Office, 25,
Subhash Road Dehradun do hereby
solemnly affirm and state on oath as

under:-

1. That | am duly authorized and competent to swear this
affidavit and as such conversant with the facts of the
present case.

2. That the matter relates to unregulated and rapid

construction along the' Uttarkashi—-Gangotri route in

A
A >



3

Uttarakhand, which experts warn is endangering the
ecologically fragile Gangotri Dham region. Further, as
per news article appearing in The Hindustan Times
dated 08.08.2025, it has been reported that the
landscape around the 80 km stretch that links Uttarkashi
town to Ganagotri Dham has transformed rapidly in
three decades.

That taking cognizance of news article, the Hon’ble

tribunal vide order dated 01.09.2025 is of the view that

the matter indicates violation of the provisions of the

Environment (Protection) Act, 1986, Solid Waste

Management Rules, 2016, Disaster Management Act,

2005 and River Ganga (Rejuvenation, Protection and

Management) Authorities Order, 2016. Further, the

Hon’ble tribunal has impleaded office of the answering

respondent as Respondent No. 1 and directed to file

response/reply by way of affidavit at least one week
before the next date of hearing. In compliance thereof,
the reply of answering respondent is as follows;

It is humbly submitted that the Regional Offices of the

Ministry of Environment, Forest and Climate Change

(MoEF&CC) have been primarily mandated;

a) To assist the State/Union Territory Governments in
preparation of the proposals involving diversion of
forest land for non-forestry purposes under the
provisions of the Van (Sanrakshan Evam

Samvardhan) Adhiyam, 1980 (Earlier known as

k>
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Forest (Conservation) Act, 1980) for expeditious
processing and disposal of such cases.

b) To follow up implementation of conditions and
safequards laid down for projects/activities in which
Environment Clearance is given.

c) Other duties assigned by the Ministry.

That the Regional Office of answering respondent

generally conducts environmental monitoring and

monitoring of construction activities, etc. as per the
directions of Hon’ble Courts/Tribunals and directions
given by the Ministry of Environment, Forest & Climate

Change, New Delhi. It is submitted that the Ministry

issued Environmental Impact Assessment (herein after

referred as “EIA”) Notification dated 14" September,

2006 which requires certain projects to obtain prior

Environmental Clearance (“EC”) before any construction

work in case of new projects or expansion and

modernization of existing projects or activities. The

Schedule to the Notification details the categories or

projects or activities which require prior environmental

clearance.

That it is further submitted that all projects and activities

are broadly categorized into two categories - Category

‘A" and Category “B”, based on the spatial extent of

potential impacts and potential impacts on human health

and natural and manmade resources. All projects or

activities included as Category ‘A’ in the Schedule,
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including expansion and modernization of existing
projects or activities and change in product mix, require
prior environmental clearance from the Central
Government in the Ministry of Environment, Forest and
Climate Change (MoEF&CC) and all projects or
activities included as Category ‘B’ in the Schedule
require prior environmental clearance from the
State/Union territory Environment Impact Assessment
Authority (SEIAA). Further, the answering respondent
issued an  Environmental Impact Assessment
Notification vide S.O. 1533(E) dated 14.09.2006
superseding the Environmental Impact Assessment
(EIA) Notification, 1994 wunder the Environment
(Protection) Act, 1986. The EIA Notification, 2006
regulates developmental projects in respect of
construction of new projects/activities/ expansion or
modernization of existing projects in different parts of the
country under sub section (3) of section 3 of the said
Act, in accordance with the procedure specified in the
EIA Notification, 2006. That Environment Clearance for
Building and Construction Projects & Township and Area

Development Projects are covered under entry 8 (a) &




10

6

“8(a): Building and Construction projects - >20000
sg. mtrs and < 1,50,000 sq. mirs. of built-up area
require EC.

8(b): Townships and Area Development projects -
Covering an area of > 50 ha and or built up area >
1,50,000 sqg. mtrs require EC.”

The aforementioned entries under item 8(a) and 8(b) are
categorized as category B projects under the EIA
Notification, 2006 and require appraisal by the State
Level Expert Appraisal Committees (SEACs) and
approved by the State Level Environment Impact
Assessment Authorities (SEIAAs). Further, in the
absence of a duly constituted SEIAA/SEAC, a category
B project shall be considered at the Central Level as
category B project. A copy of the EIA, Notification dated
14.09.2006 is annexed herewith as ANNEXURE No-1.

That it is submitted that in exercise of the powers

conferred upon the Central Government under sub
section (3) of section 3 of the Environment (Protection)
Act, 1986 and in accordance with the procedures
specified in the EIA Notification, 2006, SEIAAs have
been constituted in different States/UTs to discharge the
functions of the regulatory authorities for the respective
States/UTs.

It is most respectfully submitted that, the Ministry vide
Notification No. S.0. 637 (E) dated 28.02.2014

delegated the power to SEIAA to issue show cause

o
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notice to project proponents in case of violation of the
conditions of the Environmental Clearances (EC) issued
by the said Authorities to projects or activities within their
jurisdiction and to issue directions to the said project
proponents for keeping such EC in abeyance or
withdrawing them, if required, for violations. A copy of
Notification No. S.O. 637 (E) dated 28.02.2014 is
annexed herewith as ANNEXURE No-2.

It is humbly submitted that the notification for Bhagirathi

Eco Sensitive Zone declaring the entire watershed of
about 100 kilometres (kms) stretch of river Bhagirathi
from Gaumukh to Uttarkashi covering an area of
4179.59 square kilometre (sq. km.) was issued by the
MoEF&CC on 18.12.2012, keeping in view the unique
ecosystem of River Bhagirathi and its catchment and
also keeping in mind the requirements of the local
people, their rights and privileges and for ensuring eco-
friendly development of the region and in order that the
livelihood and security of the local inhabitants are not
adversely affected. That, based on the representation of
the State Gvoernment of Uttarakhand and after due
consultation with the Mnistry of Road, Transport and
Highways, Government of India and India Road
Congress, the notification was subsequently amended
on 16.04.2018 and further based on the representation
received from stakeholders, the notification further

amended on 10.11.2022, delegating the power of

\\\\*yq/y/
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approval of Zonal Master Plan (ZMP) to the State
Government from the Central Government. A copy of
Notification dated 18.12.2012 and amended Notifications
dated 16.04.2018 and 10.11.2022 are annexed herewith
and marked as ANNEXURE No-3.

It is further submitted that, the notification on BESZ

mandated the State Government of Uttarakhand to

prepare a Zonal master Plan (ZMP) to be implemented
by the State Government under the supervision of the
Monitoring Committee and the State Government is duty
bound to implement the provisions of the said
Notification dated 18.12.2012 in its true spirit.

It is further submitted that, after necessary deliberations
with the stakeholders within the Ministry of Jal Shakti,
MoEF&CC and Government of Uttarakhand and others,
the MoEF&CC accorded its approval to the ZMP with
certain conditions vide its letter dated 16.07.2020. A
copy of letter dated 16.07.2020 is annexed herewith and
marked as ANNEXURE No-4.

. It is further submitted that, as per clause 3 (b) (vi), BESZ

Notification, 2012, Establishments of Hotels and Resorts
are Regulated Activities in the Eco Sensitive Zone.
Further, clause 3 (b) (xiv), BESZ Notification, 2012, Solid
Wastes are also kept under the category of Regulated

Activities which is as follows;

(xiv) Solid Wastes;- (1) the solid waste

disposal in Eco-sensitive Zone shall be carried

Wi
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out as per the provisions of the Municipal Solid
Waste (Management and Handling) , Rules,
2000 issued by the central Government vide
notification number - S,0, 908 (E), dated the'
25th September 2000 and amended from time
to time.

(2) The Monitoring Committee shall indentify
sites for disposal of solid wastes and its
constructions as per the provisions of the
Hazardous Wastes (Management and Handling)
Rules, 1989 issued by the Central Goyernment
vide Notification No. - S.O, 594(E), dated the
28th July, 1 989 and amended from time to time.
(3) The local authorities shall draw up plans for
the segregation of solid wastes into
biodegradable and non-biodegradable
components;

(4) The biodegradable material may be recycled
preferably through composting or vermiculture;
(5) The inorganic material may be disposed of in
an environmentally acceptable manner at
identified sites. To ensure compliance with the
Notification, a Monitoring Committee has been
set up wherein the Chairperson or Member
Secretary has been designated as the

competent authority to file complaints under

whe

13
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section 19 of the Environment (Protection) Act,
1986.

13. ltis further submitted that, to ensure compliance with the
BESZ Notification, a Monitoring Committee has been set
up, wherein, the Chairperson or Member Secretary of
Monitoring Committee shall be the competent authority
to file complaints under section 19 of the Environment
(Protection) Act, 1986.

14. That in view of the foregoing submissions, this Hon’ble
Tribunal may be pleased to pass any such or further
orders as it may deem fit in the given circumstances of

the case.

N
g, %EIWIme Gupta

Asfers A/ Scientis

wffarm, @ & Ty ézaéa mra‘a/MoEF&Cc
&ftg wrifer /Regional Office
wria TR / Government of India

VERIFICATION: 28, oy 3, 6% /25, Subhash Road, Dehradun

Verified at 2< on this Aoy day of, 2025 that the
contents of the above affidavit are true and correct to my
knowledge and are based on official records, no part of it

is false and nothing material is concealed there from.

_ oto- G264[ 20 XY
This afﬁdavnt is sworn before me by

Y T AL < W——— JN
who is identified by Shri Lasa S W’/ (\(\\w\ /

at Dehradun on.......... Hf'\—ol [.)EP NEN'E V'p"éeuma
wdfiam, @ mgu’a%?aem/memc

(Rajender VQQ / mﬁaﬁﬂaﬁmﬁmgﬁa
Advocate & Nofary, #ehrddun 25, g 3, ¥gzie /25, Subhash Ro.d, Dehradun
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(Published in the Gazette of India, Extraordinary, Part-II, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS

New Delhi 14" September, 2006

Notification

S.0. 1533 Whereas, a draft notification under sub-rule (3) of Rule 5 of the
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modemization of existing projects or
activities based on their potential environmental impacts as indicated in the Schedule to the
notification, being undertaken in any part of India', unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18" May, 2006 and the procedure specified in the notification. by
the Central Government or the State or Union territory Level Environment Impact
Assessment Authority (SEIAA), to be constituted by the Central Government in consultation
with the State Government or the Union territory Administration concerned under sub-section
(3) of section 3 of the Environment (Protection) Act. 1986 for the purpose of this notification,
was published in the Gazette of India ,Extraordinary, Part II, section 3, sub-section (ii) vide
number S.0. 1324 (E) dated the 15" September ,2005 inviting objections and suggestions from
all persons likely to be affected thereby within a period of sixty days from the date on which
copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 15"
September, 2005;

And whereas, all objections and suggestions received in response to the above
mentioned draft notification have been duly considered by the Central Government;

Now, therefore. in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of
the notification number S.0. 60 (E) dated the 27" January. 1994, except in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notification.

sl
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Zi Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category *A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

(i) All new projects or activities listed in the Schedule to this notification:

(i)  Expansion and modernization of existing projects or activities listed in the Schedule to
this notification with addition of capacity beyond the limits specified for the concerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expansion or modernization;

(iii)  Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

(2) The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

(3)  The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

(4) One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

(5) The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

The non-official Member and the Chairman shall have a fixed term of three years (from
\\ the date of the publication of the notification by the Central Government constituting the
~Wauthority).

All decisions of the SEIAA shall be unanimous and taken in a meeting.

Categorization of projects and activities:-

(i) All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on human

health and natural and man made resources.
- ‘A
2
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(i)  All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance from the Central Government in the Ministry of Environment and
Forests (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government for the purposes of this notification;

(i) All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
environmental clearance from the State/Union territory Environment Impact Assessment
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC, a Category ‘B’ project shall
be treated as a Category ‘A’ project:

5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respectively.
EAC and SEAC’s shall meet at least once every month.

(a)  The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition:

(b)  The Central Government may, with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than one
State or Union territory for reasons of administrative convenience and cost;

(c)  The EAC and SEAC shall be reconstituted after every three years;

(d)  The authorised members of the EAC and SEAC. concerned, may inspect any site(s)
connected with the project or activity in respect of which the prior environmental clearance is
sought, for the purposes of screening or scoping or appraisal, with prior notice of at least seven
days to the applicant, who shall provide necessary facilities for the inspection;

(e) The EAC and SEACs shall function on the principle of collective responsibility. The
igperson shall endeavour to reach a consensus in each case. and if consensus cannot be
the view of the majority shall prevail.

{__ lication seeking prior environmental clearance in all cases shall be made in the
preéjf d Form | annexed herewith and Supplementary Form 1A, if applicable, as given in

dix II, after the identification of prospective site(s) for the project and/or activities to
ich the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the
conceptual plan shall be provided, instead of the pre-feasibility report.

Nl
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7 Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of four
stages, all of which may not apply to particular cases as set forth below in this notification. These
four stages in sequential order are:-

Stage (1) Screening (Only for Category ‘B’ projects and activities)
Stage (2) Scoping

Stage (3) Public Consultation

Stage (4) Appraisal

[. Stage (1) - Screening:

In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an
application seeking prior environmental clearance made in Form 1 by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity
requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘B1’ and remaining projects shall be termed
Category ‘B2’ and will not require an Environment Impact Assessment report. For categorization
of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time.

II. Stage (2) - Scoping:

(i) “Scoping™: refers to the process by which the Expert Appraisal Committee in the case of

Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of

Category *Bl" projects or activities, including applications for expansion and/or modernization

and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for

the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or

actvity for which prior environmental clearance is sought. The Expert Appraisal Committee or

State level Expert Appraisal Committee concerned shall determine the Terms of Reference on

the basis of the information furnished in the prescribed application Forml/Form 1A including

Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal

Committee or State level Expert Appraisal Committee concerned only if considered necessary by

the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms

of Reference suggested by the applicant if furnished and other information that may be available

.. with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All
DYARY jects and activities listed as Category ‘B’ in Item 8 of the Schedule
nstruction/Township/Commercial Complexes /Housing) shall not require Scoping and will be

i i rS' e ey
/ Rajende Ag;gfi:ﬁm) aised on the basis of Form 1/ Form 1A and the conceptual plan.
penhrad 23
- 1]200 bl
ﬁﬂ?ﬂ 12+ The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert

: raisal Committee or State Level Expert Appraisal Committee as concerned within sixty days
O UTT peat’the receipt of Form 1. In the case of Category A Hydroelectric projects Item 1(c) (i) of the

Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty
days of the receipt of Form 1, the Terms of Reference suggested by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of

W /y
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Reference shall be displayed on the website of the Ministry of Environment and Forests and the
concerned State Level Environment Impact Assessment Authority.

(iii) Applications for prior environmental clearance may be rejected by the regulatory
authority concerned on the recommendation of the EAC or SEAC concerned at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
(o the applicant in writing within sixty days of the receipt of the application.

[11. Stage (3) - Public Consultation:

(1) “Public Consultation™ refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concerns in the project or activity
design as appropriate, All Category ‘A’ and Category Bl projects or activities shall undertake
Public Consultation, except the following:-

(a) modernization of irrigation projects (item 1(c) (ii) of the Schedule).

(b) all projects or activities located within industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authorities, and which are not
disallowed in such approvals.

(c) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.

(d)  all Building /Construction projects/Area Development projects and Townships
(item 8).

(e) all Category ‘B2’ projects and activities.

(f) all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central
Government.

(ii)  The Public Consultation shall ordinarily have two components comprising of:-

(a) a public hearing at the site or in its close proximity- district wise, to be carried out in the
manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;

obtain responses in writing from other concerned persons having a plausible stake in the
mental aspects of the project or activity.

! the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
tate Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
C) concerned in the specified manner and forward the proceedings to the regulatory
ority concerned within 45(forty five ) of a request to the effect from the applicant.

(iv) in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period

5 W
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directly to the regulatory authority concerned as above, the regulatory authority shall engage
another public agency or authority which is not subordinate to the regulatory authority, to
complete the process within a further period of forty five days..

(v)  If the public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely expressed, it shall report the facts in detail to the concerned regulatory authority, which
may, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity, the concerned regulatory authority and the
State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) shall invite responses from such concerned persons by placing on their website the
Summary EIA report prepared in the format given in Appendix IIIA by the applicant along with
a copy of the application in the prescribed form , within seven days of the receipt of a written
request for arranging the public hearing . Confidential information including non-disclosable or
legally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulatory authority concerned may also use
other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultation process shall be
forwarded to the applicant through the quickest available means.

(vii)  After completion of the public consultation, the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes in the draft
EIA and EMP. The final EIA report, so prepared, shall be submitted by the applicant to the
concerned regulatory authority for appraisal. The applicant may alternatively submit a
supplementary report to draft EIA and EMP addressing all the concerns expressed during the
public consultation.

IV. Stage (4) - Appraisal:

(i)  Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA report,
outcome of the public consultations including public hearing proceedings, submitted by the
applicant to the regulatory authority concerned for grant of environmental clearance. This
appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned in a transparent manner in a proceeding to which the applicant shall be
invited for furnishing necessary clarifications in person or through an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned shall make categorical recommendations to the regulatory
authority concerned either for grant of prior environmental clearance on stipulated terms and
conditions, or rejection of the application for prior environmental clearance. together with
sons for the same.

he appraisal of all projects or activities which are not required to undergo public
bn, or submit an Environment Impact Assessment report, shall be carried out on the
he prescribed application Form 1 and Form 1A as applicable, any other relevant

6 ,\&\V/Ady
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validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned.

(iii) The appraisal of an application be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final
Environment Impact Assessment report and other documents or the receipt of Form 1 and Form
1 A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
competent authority for a final decision within the next fifteen days .The prescribed procedure
for appraisal is given in Appendix V ;

7(ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity in the
case of mining projects or for the modernization of an existing unit with increase in the total
production capacity beyond the threshold limit prescribed in the Schedule to this notification
through change in process and or technology or involving a change in the product —mix shall be
made in Form I and they shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Appraisal Committee within sixty days. who will decide on the due diligence
necessary including preparation of EIA and public consultations and the application shall be
appraised accordingly for grant of environmental clearance.

8.Grant or Rejection of Prior Environmental Clearance (EC):

(i) The regulatory authority shall consider the recommendations of the EAC or SEAC
concerned and convey its decision to the applicant within forty five days of the receipt of the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned or in other words within one hundred and five days of the receipt of the
final Environment Impact Assessment Report, and where Environment Impact Assessment is not
required, within one hundred and five days of the receipt of the complete application with
requisite documents, except as provided below.

(i1) The regulatory authority shall normally accept the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases where it
disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned, the regulatory authority shall request reconsideration by the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned within forty
five days of the receipt of the recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
inumation of this decision shall be simultaneously conveyed to the applicant. The Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned, in turn, shall
consj rvations of the regulatory authority and furnish its views on the same within a
Sert days. The decision of the regulatory authority after considering the views
1 Committee or State Level Expert Appraisal Committee concerned shall
to the applicant by the regulatory authority concerned within the next
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applicant may proceed as if the environment clearance sought for has been granted or denied by
the regulatory authority in terms of the final recommendations of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned.

(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned shall be public documents.

(v) Clearances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance of projects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned, unless any of these is
sequentially dependent on such clearance either due to a requirement of law, or for necessary
technical reasons.

(vi)  Deliberate concealment and/or submission of false or misleading information or data
which is material to screening or scoping or appraisal or decision on the application shall make
the application liable for rejection, and cancellation of prior environmental clearance granted on
that basis. Rejection of an application or cancellation of a prior environmental clearance already
granted, on such ground, shall be decided by the regulatory authority, after giving a personal
hearing to the applicant, and following the principles of natural justice.

9. Validity of Environmental Clearance (EC):

The *Validity of Environmental Clearance™ is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by the
applicant to have been granted under sub paragraph (iv) of paragraph 7 above, to the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects (item 1(c) of
the Schedule). project life as estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in
the case of all other projects and activities. However, in the case of Area Development projects
and Townships [item 8(b)], the validity period shall be limited only to such activities as may be
the responsibility of the applicant as a developer. This period of validity may be extended by the
regulatory authority concerned by a maximum period of five years provided an application is
made to the regulatory authority by the applicant  within the validity period. together with an
updated Form 1. and Supplementary Form 1A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be.

10. Post Environmental Clearance Monitoring:
(i) It shall be mandatory for the project management to submit half-yearly compliance reports

in respect of the stipulated prior environmental clearance terms and conditions in hard and soft
copies to the regulatory authority concerned, on 1% June and 1* December of each calendar year.

y. The latest such compliance report shall also be displayed on the web site of

latory authority.
N /
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11.  Transferability of Environmental Clearance (EC):

A prior environmental clearance granted for a specific project or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written “no objection” by the
transferor, to, and by the regulatory authority concemned, on the same terms and conditions under
which the prior environmental clearance was initially granted, and for the same validity period.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cases.

12.  Operation of EIA Notification, 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment TImpact
Assessment (EIA) notification number S.0.60 (E) dated 27" January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requiring prior environmental clearance in Schedule T , or continue operation of some or all
provisions of the said notification. for a period not exceeding one year from the date of issue of
this notification.

[No. J-11013/56/2004-IA-IT (I)]

(R.CHANDRAMOHAN)
JOINT SECRETARY TO THE GOVERNMENT OF INDIA
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SCHEDULE

(See paragraph 2 an

d7)

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Category with threshold limit

Conditions if any

Project or Activity
A B
1 Mining, extraction of natural resources and power generation (for a specified
production capacity)
(1) (2) (3) (4) (5)
1(a) | Mining of minerals | > 50 ha. of mining lease area <50 ha General Condition
> 5 ha .of mining| shall apply
Asbestos mining irrespective of | lease area. Note
mining area Mineral prospecting
(not involving
drilling) are exempted
provided the
concession areas
have got previous
clearance for physical
Survey
1(b) Offshore and | All projects Note
onshore oil and gas Exploration  Surveys
exploration, (not involving drilling)
development & are exempted provided
production the concession areas
have got  previous
clearance for physical
survey
1(c) River Valley| (i) > 50 MW hydroelectric| (i) < 50 MW 2 25 |General Condition shall
projects power generation; MW  hydroelectric |apply
(if) = 10,000 ha. of culturable | power generation;
command area (i) < 10,000 ha. of
culturable command
area
1(d) | Thermal = Power|> 500 MW (coal/lignite/naphta| < 500 MW |General Condition shall
Plants & gas based); (coal/lignite/naptha & |apply

> 50 MW (Pet coke diesel and
all other fuels -)

gas based);

<530 MW

> 5MW (Pet coke
,diesel and all other
fuels )

wwfy
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(1) (2) 3 4) (&)
1(e) Nuclear power | All projects -
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal washeries = 1 million ton/annum | <lmillion ton/annum General Condition  shall
throughput of coal throughput of coal apply
(If located within mining
area the proposal shall be
appraised together with the
mining proposal)
2(b) | Mineral = (0.1million ton/annum | < 0.1million ton/annum |General Condition  shall
beneficiation mineral throughput mineral throughput apply
(Mining  proposal  with

Mineral beneficiation shall
be appraised together for
erant of clearance)

11
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3 Materials Production
(1) 2) 3 4) ()
3(a) Metallurgical a)Primary
industries (ferrous | metallurgical industry
& non ferrous)
All projects
b) Sponge iron
manufacturing Sponge iron [General Condition shall
= 200TPD manufacturing apply for Sponge iron
<200TPD manufacturing
¢)Secondary
metallurgical Secondary metallurgical
processing industry processing industry
All toxic and heavy | i.)All toxic
metal producing units | andheavymetal producing
> 20,000 tonnes | units
fannum <20,000 tonnes
/annum
- i1.)All other
non —toxic
secondary  metallurgical
processing industries
>5000 tonnes/annum
3(bh) Cement plants = 1.0 million | <1.0 million |General Condition shall
tonnes/annum tonnes/annum  production [apply
production capacity capacity. All Stand alone
grinding units
aps
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4 Materials Processing
(1 (2) 3) 4 (3)
4(a) Petroleum refining | All projects - -
industry
4(b) Coke oven plants | >2,50,000 <2,50,000 & -
tonnes/annum >25,000 tonnes/annum
4(c) Asbestos  milling | All projects - -
and asbestos based
products
4(d) | Chlor-alkali 2300 TPD production| <300 TPD production |Specific ~Condition shall
industry capacityor a  unit | capacity apply
located out side the|and located within a
notified industrial area/ | notified industrial area/| No new Mercury Cell
estate estate based plants will be
permitted and  existing
units converting to
membrane cell technology
are exempted from this
Notification
4(e) Soda ash Industry | All projects - -
4f) Leather/skin/hide | New projects outside | All new or expansion of| Specific condition shall
processing the industrial area or| projects located within a| apply
industry expansion of existing | notified industrial area/
units out side the | estate
industrial area
5 Manufacturing/Fabrication
S(a) Chemical All projects - -
fertilizers
5(b) Pesticides industry | All units producing | - -
and pesticide | technical grade
specific pesticides
intermediates
(excluding
formulations)
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(1)

2)

3)

4

3)

5(c)

Petro-chemical
complexes
(industries  based
on processing of
petroleum
fractions & natural
gas and/or
reforming to
aromatics)

All projects

5(d)

Manmade fibres
manufacturing

Rayon

Others

General
apply

Condition

shall

5(e)

Petrochemical

based processing
(processes  other
than cracking &
reformation  and
not covered under
the complexes)

Located out side the
notified industrial area/
estate

Located in a notified
industrial area/ estate

Specific
apply

Condition

shall

5(f)

Synthetic  organic
chemicals industry
(dyes &  dye
intermediates; bulk
drugs and
intermediates
excluding
formulations;
synthetic rubbers;
basic organic
chemicals,  other
synthetic  organic
chemicals and
chemical
intermediates)

drug

Located out side the
notified industrial area/
estate

Located in a notified
industrial area/ estate

Specific
apply

Condition

shall

5(g)

Distilleries

(1)AIl Molasses based
distilleries

(i) All Cane juice/
non-molasses based
distilleries =230 KLD

All Cane  juice/non-
molasses based distilleries

<30 KLD

General
apply

Condition

shall

paint

All projects

General

apply

Condition

shall
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(1 (2

(3)

(C))

(3)

5(i) Pulp &  paper
industry excluding
manufacturing of
paper from waste
paper and
manufacture of
paper from ready
pulp with out
bleaching

Pulp
and

Pulp&
manufacturing industry

manufacturing

Paper

Paper manufacturing
industry  without pulp
manufacturing

General
apply

Condition

shall

5(j) Sugar Industry

= 5000 tcd cane crushing
capacity

General
apply

Condition

shall

Induction/arc
furnaces/cupola
furnaces 5TPH or
more

5(k)

All projects

General
apply

Condition

shall

Service Sectors

6(a) Oil & gas
transportation pipe
line (crude and
refinery/
petrochemical
products), passing
through  national
parks
/sanctuaries/coral
reefs /ecologically
sensitive areas
including LNG
Terminal

A T

All projects

Raj ; ¥
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(1) 2) 3) (4) 3)
6(b) Isolated storage & | - All projects General Condition  shall
handling of apply
hazardous

chemicals (As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)

Physical Infrastructure including Environmental Services

7(a) Air ports

All projects

7(b) All ship breaking
vards  including
ship breaking units

All projects

7(c) Industrial estates/
parks/ complexes/
areas, export
processing  Zones
(EPZs), Special
Economic  Zones
(SEZs),  Biotech
Parks, Leather
Complexes.

If at least one industry
in  the  proposed
industrial estate falls
under the Category A,
entire industrial area
shall be treated as
Category A,
irrespective of the area.

Industrial estates with
area greater than 500
ha. and housing at least
one Category B
industry.

-Industrial estates housing
at least one Category B
industry and area <500
ha.

Industrial estates of area>
500 ha. and not housing
any industry belonging to
Category A or B.

Special condition shall apply

Note:

Industrial Estate of area
below 500 ha. and not
housing any industry of
category A or B does not
require clearance.

7(d) Common
hazardous  waste
treatment, storage
and disposal
facilities (TSDFs)

All integrated facilities
having incineration
&landfill or
incineration alone

All facilities having land
fill only

General Condition shall
apply

V>
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(1) (2) 3) “) ()
7(e) Ports, Harbours | > 5 million TPA of| < 5 million TPA of cargo|General ~Condition shall
cargo handling | handling capacity and/or | apply
capacity  (excluding| ports/ harbours 210,000
fishing harbours) TPA of fish handling
capacity
7(f) Highways i) New National High | i) New State High ways;|General Condition shall
ways; and and apply
ii) Expansion of | ii) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM.,|than 30 km involving
involving  additional | additional right of way
right of way greater| greater than 20m
than 20m involving | involving land
land acquisition and | acquisition.
passing through more
than one State.
7(g) Aerial ropeways All projects General Condition  shall
apply
7(h) Common All projects General Condition  shall
Effluent apply
Treatment Plants
(CETPs)
7(i) Common All projects General Condition  shall
Municipal Solid apply
Waste
Management
Facility
(CMSWME)

‘AIO-IZ-ZZM 08a12:27,
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(1) 2) &) | 4) | 3)
8 Building /Construction projects/Area Development projects and Townships
8(a) Building and >20000 sq.mtrs and #(built up area for covered
Construction <1,50,000 sq.mutrs. of| construction; in the case of
projects built-up area# facilities open to the sky. it
will be the activity area )
8(b) Townships  and Covering an area > 50 ha| “All projects under Item
Area Development and or built up area| 8(b) shall be appraised as
projects. >1,50,000 sq .mtrs ++ Category B1
Note:-
General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) Act, 1972, (ii) Critically Polluted areas as notified by the Central Pollution
Control Board from time to time, (iii) Notified Eco-sensitive areas, (iv) inter-State boundaries
and international boundaries.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e). 5(f),
or those Industrial estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior environmental clearance, individual industries including proposed industrial
housing within such  estates /complexes will not be required to take prior environmental
clearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must  have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may be held responsible for violation of the same throughout the life of the
complex/estate).
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MINISTRY OF ENVIRONMENTAND FORESTS
NOTIFICATION
New Delhi, the 28th February, 2014

8.0. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of
1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and
Union Territory Environment Impact Asscssment Authoritics (Hereinafter referred to as the said Authorities) constituted
by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause
notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for
keeping such environment clearances in abeyance or withdrawing them, if required. for violations. subject to the condition
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the
said Act, if i inion of the Central Government such a Course of action is necessary in the public interest.

[No.J-11013/22013-[A.(1)]
N\

AJAY TYAGI, Ji. Secy.
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NOTIFICATION

New Delhi. the 28th February, 2014

S.0. 638(E).—1In exercise of the powers conferred by clause (a) of section 19 of the Environment (Protection)
Act. 1986 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2) of the
Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that

Table:
TABLE
S. No. Authority/Officer Jurisdiction
(1) 2) (3)

L State or Union Territory level Environment Impact Whole of State or Union Territory
Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3) of section
3 of the Environment (Protection) Act. 1986.

2 Any Director, Conservator of Forests or Additional Jurisdiction of the Regional Office as
Principal Chief Conservator of Forests Posted in decided by the Ministry of
any of the Regional Offices of the Ministry of Environment and Forests

Environment and Forests (MoEF).

[No. J-11013/2/2013-IA.(D)]
AJAYTYAGI, Jt. Secy.
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION

New Delhi, the 18th December, 2012

S.0. 2930(E).—Whereas, the Gangotri glacier is one of the largest glaciers surrounded
by Shivling, Thalay Sagar, Meru, Bhagirathi-III peaks. The river Bhagirathi originates from
Gangotri glacier below Chaukhamba peak in an area called Gaumukh at an elevation of
3892 meters and flows north-south in the Uttarkashi district of Garhwal Himalaya in Uttarakhand
province before meeting the Alakhnanda river at Devprayag;

AND WHEREAS, the river Bhagirathi is rich in aquatic flora and fauna including

- migratory specigs and any hindrance in their migration due to construction of hydropower
projects may adversely affect this unique ecosystem;

AND WHEREAS, a number of hydro power projeéts have been commissioned or
proposed or under implementation on the river and also continuous and phenomenal
increase in the human and cattle population, the anthropogenic pressure on ecosystems
and environment has tremendously increased, causing irreparable damag; to the fragile
mountain ecosystems including flow and character of the river;

AND WHEREAS, it has-been decided that for the maintenance of environmental —

flow and ecology of the river Bhagirathi from Gaumukh to Uttarkashi with a total area of
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river Bhagirathi shall be declared as an Eco-sensitive Zone from ecological and
environmental pbint of view; |

| AND WHEREAS, a draft notification under sub-section (1) read witl_1 clause (v)
and clause (xiv) of sub-section (2) of Luction 3I of the Environment (Protection) Act, 1986
'(29 of 1986) was published in the Gaze.tte.of India, Extraordinary; vide notification of the
Government of India in the Ministry of -E.nv_ironment and Forests number S.0..1499(E),

dated ﬂie I¥ July, 2011, as required under sub-rule (3) of rule 5 of the Environment

(Protection) Rules, 1986, inviting objections and suggestions from-ail persons likely to be

affected thereby within a period of sixty days from the date on whichl copies of the
Gazette containing the said notification were made available to the public;

AND WHEREAS, copies of the Gazette containing the said notification were
made available to the public on the 1¥July, 201 1;

AND WHEREAS, all objections and suggestions received in response to the draft

_ notification have been duly considered by the Central Government;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) read

with clause (v) and clause (xiv) of sub — section (2) of section 3 of the Environment

(Protection) Act. 1986. (29 of 1986) and sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby notifies entire watershed of

about 100 kilometers stretch of the river Bhagirathi from Gaumukh to Uttarkashi

covering an area.of 4179.59 square kilometers as the Eco-sensitive Zone (herein after

called as the Eco-sensitive Zone):-

1. Boundaries of Eco-sensitive Zone.- The said Eco-sensitive Zone is the entire
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to Uttarkashi covering an area of 4179.59 square kilometers. The Eco;sénsitive
Zone abets the Indo China border from East to North West.

(a) The Eco-sensitive Zone is bounded by 31°05'46.54"N latitude and
79°25'11.65"E longitude towards east; 79°04'32.21"E longitude and
31927'23.28"N latitude towards north; 30°51'03.95"N latjtude and
78°22'57.78"E longitude towards west ard 30°3§'08.09"N latitude and
78°31'26.41"E longitude towards south.

" (b) The map of Eco-sensitive Zone boundary together with sub-basin
boundaries, Goviﬁd and Cangotri National Parks boundaries, important
places, major tributaries of Bhagitathi river, ‘and latitudc-longitudé of four
extremes of the Eco-sensitive Zone boundary is appended wi;h this
“notification as Annexure I and

(c) The list of the villages falling within the Eco-sensitive Zone is appended
as Annexure II. The list ﬁf villages given in Annexure-11 shall be further
revisited and confirmed by the State Government while preparing the
Zonal Mastcr Plan.

2. Zonal Master Plan for the Eco-sensitive Zone.- (1) For the purpose of the Eco-
sensitive Zone the State Government shall prepare in consultation with
local people particularly women a Zonal Mastger Plaﬁ within a period of
two years from the date of publication of this notification in the Official
Gazette and the same shall be approved by the Miniét;‘y of En‘vironment

and Forests, Government of India.

N /
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The Zonal Master Plan shall be prepared with due involvement of all
concerned State Departments of Epvircn‘ment, Forest, Urban
Development, Tourism, Municipal, Revenue, Public Work:} Department,
Environment Protection and Poliution Control Board,: Watér Resoul;c;:s,
Horticuiture, Panchayati Raj, Rural Devélqpment Ietc. for integrating

environmental and ecological considerations into it.

_ The border area development plan-and any other plans prepared or to be

prepared by the State or Central Government shall be integrated and form

part of the Zonal Master Plan.

The Zonal Master plan shall provide for restoration of denuded areas,

conservation of existing water bodies, managemént of catchment areas,
watershed management, groundwater management, soil and moisture
conéervation, needs of local community and such other aspects of the
ccologj' and environment that need attention.

The Zonal Master Plan shall be prepared based on watershed approach It
shall also ensure that there hts no attempt to tamper with the natural
boundaries of the river and tributaries through the construction of any kind
of structures on the banks of the river and tributaries .

Tﬁe Zonal Master Plan shall demarcate all the existing village settlements,
typés and kinds of forests, agricultural areas, fertile lands, green areas,
horticultural areas, orchards, lakes and other water bodies.

The construction of various buildings, hotels, resorts in the Eco-sensitive

Zong shall strictly follow the traditional concepts and architecture of the

P cf\rol:ate o
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area. Specific guidelines shall be laid down for the same in the Zonal
Master Plan. |

The Zonal master plan shall regulate the development in the Eco-sensitive
Zone so as to meet the requirement of local people without affecting the
rights and privileges of the bona-fide residents and also ensure eco
friendly devei(.meent for their livelihood security.

Pending the preparation of the Zonal Master Plan for the Eco-sensitive
Zone and approval thereof by the Ministry of Enyironment and Forests all
new constructiqns and other developmental activities shall be referred to

the Ministry of Environment and Forests by the Monitoring Committee as

per sub-para (4) of paragraph 4 of the notification.

The Zonal master plan shall encourage development of walking paths for
tourism, pilgrimage and local use.

The Zonal Master Plan shall be a reference document for the Monitoring
Comﬁin& for any decision to be taken by them including consideration
for relaxation.

No change of land use from green uses such as horticulture areas,
agriculture, tea gardens, parks and others like places to non green uses
shall be permitted in the Zonal Master Plan. However, to meet the

residential needs of the local residents due to the natural growth of

existing local population, strictly limited conversion of agricultural lands

shall be permitted, with the prior approval of the Central Government on

the recommendation of the State Government.
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(13)

(14)

(15)

(16)

All the human habitation areas with population of 5000 and above shall

have Area Development Plan and shall be prepared under the guidance of

local self Government.

There shall be no consequential reduction in Green area such as forest

area, agricultural area, etc.

The Central Government and the State Government shall specify other

measures, if it considers necessary, in giving effect to the provisions of

this notification.

Development and protection of hill slopes:

()

(i)

(iii)

(iv)

)

the Zonal Master Plan shall indicate areas on hill slopes wheie
development shall not be permitted;

no development shall be undertaken in areas having a steep slope or
areas which fall in fault or hazard zones or areas falling on the spring
lines and first order streams or slopes with a high degree of erosion as
identified by the State Govemment on the-basis of available scientific
evidence;

no development on existing steep hill slopes or slopes with a high
degree of erosion shall be permitted.

Tourist resorts and commercial complexes shall be located in areas
wifh surplus water and electricity, so as not to affect the rights of
existing users without their prior Icunsultation.

The piacc's in the Eco-sensitive Zone where cutting of hills causes

ecological damage and slope instability in adjacent areas, such
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cutfings shall be undertaken with appropriate measures to avoid such
.amages.

Exﬁlm;mfon:- In this notification, "steep hill slope” means a hill slope with
a gradient of 20 degrees or more

(17) Natural Springs.- the catchment areas of all springs shall be identified and
plans for their conservation and rejuvenation of those that have run dry, in
their natural setting shall be incorporated in the Zonal Master Pla;l and the
strict guidelines shall be drawn up by the State Government to ban
development activities at or near these areas; |

(18) Tourism.-

(i)  The tourism activities shall be as per the Tourism Master Plan fo be
prepared by the Department of Tourism of the Uttarakhand State
Government. |

(i)  The Tourism Master Plan shall also form a component of the Zonal

| Master Plan and shall be based on a detailed Carrying Capacity Study
of the Eco-sensitive Zone, which may be carried out by the State
Government.

(iii)  All néw tourism activities, development for tourism or expansion of
existing tourism activities shall be permitted only ‘;\rithin the
parameters of this Tourism Master Plan.

(iv)  The Carrying C-‘apacitjf Study shall be carried out based on the existing

-infrastructure and shail not be based-on future projections of any

project that requires environmental or forest clearance.
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Till the Zonal M:;ster Plan is approved, development for -tourism. and
expansion of existing tourism activities shall be permitted by the
Monitoring Committee only after a detailed examination and shall be
subject to the guidelines laid down by the State Government and the

Central Government in this regard.

(19) Hill Roads.- following guidelines shall be framed for the construction and

maintenance of hill roads and incorporated in the Zonal Master Plan;

' name?y:-

(i) for construction of any road includifg untarred in the Eco-sensitive Zone

of more than 5 km length (including the extension or widening of

existing roads);

(if)provision shall be made in the design of the road for treatment of hill slope

(iii)

instabilities resulting from road cutting cross drainage works-and
culverts using bio-engineering and other appropriate techniques and
by including the cost of such measures in the cost estimate of the
proposed road;

the debris shall not be dumped down the khud or slopes but shall be

. subsumed in the construction of roads and the provision shall also be

made for disposal of unused debris in appropriate manner at suitable
and identified locations so as mot to affect the ecology of the area

adversely and the debris shall be treated and landscaped using bio-

engineering and other appropriate. techniques and the cost of such

measures shall be included in the cost estimate of the proposed road;
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(iv)  all roads shall be provided with adequate number of road side drains
apd these drains shall be kept free. from blockage for runoff disposals
and this run off from the road side drainage shall be connected with
the natural dralainage system in the area; i

(v) alignment shall be selected so as to minimise loss of vegetal cover; s

(vi) appropriate design standards shall be followed while designing the
roads including mass balancing of cut and fill and avoidance of

_  unnecessary cutting,
(vii) Notice shall be given about all fault Zones and land slide zones along -

the roads indicating the beginning and end of such areas.

(20) Natural Heritage.- The sites of valuable natural heritage in the Eco-
sensitive Zone shall be identiﬁed,_ particularly scenic beauty, confluence
points of river, water falls, pools, springs, gorges, groves, c»ave;s, open
areas, wooded areas, points, walks, rides, bridle paths etc. and plans for
their conservation in their natural setting shall be incorporated in the Zonal
Master Plan. All the gene pool reserve -areas in the Eco-ﬁensitive Zone
shall Ee preserved. The State Government shall draw up proper plan for
their protection and conservation within one year from the date of
publication of this Notification. These plans shall form part of the Zonal
Master Plan. Guidelines and regulations shall be drawn u[; by the State
Government to regulate building and other activities around the heritage
structures so that the special character and distinct ambience of the

heritage site and area are maintained.
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Man-made Heritage.- Buildings, structures, artefacts, temples, streets,
areas and precincts of historical or architectural or aesthetical or cultural or

envirdnmen_tal significance shall be indentified and plans for their

- conservation, shall »~ prepared within one year from .the date of

_publication of this Notification and incorporated in the Zonal Master Plan,
Guidelines and regulations shall be drawn up by the State Government to
regulate building and other activities around the heritage structures or sites

so that the special character and distinct ambience of the heritage structure

or'site and area are maintained,

i

3. Activities to be prohibited, regulated or permitted within the Eco-sensitive Zone:

(a) Prohibited activities in the Eco-sensitive Zone: The following activities shall be

prohibited within the Eco-sensitive Zone:

)

| (i)
1’ iii)

River Valley projects: Setting up of new hydro-electric. power . plants
(dams, tunneling, and coﬁsuu&ion of reservoir) and expansion of existing
plants on the river Bhagirathi and all its tributaries from Gaumukh t6
Uttarkashi except micro or mini hydel power projects, which would serve
the energy needs of the Ioc:;l communities, subject to consent of the gram
sabha and all other requisite clearances;
‘abstraction of river water for any new indus;rial purposes;

Mining of Minerals and stone quarrying and crushing: all types of
mining (minor and major minerals), stone quarrying and cfushing except

.for the domestic needs of bona fide local residents. The limited mining,
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stor_te' éiliirrying and crushing shall be based on site evaluation, prm}ided
that such activities are not done on existing steep hill slopes or areas with
high degree of erosion, s!:ring lines, ground water recharge areas. Thé
Monitoring Comfnittcc shall be the authority to grant such special
permission.

Note: bona fide local residents means someone who is residing in that area for an
uninterrupted period and who is on the electoral roll as on date of this
Notification, tog_ether with his minor children.

(iv) Commercial felling of trees: Commercial felling of trees and setting up
of any wood based industry in the Eco-sensitive Zone, except local
adtivities and livelihoods which include wood collection, cottage industry
like bamboo basket subject to consent of the gram sabha and all other
requisite clearances.

(v)  Setting up of saw mills.

(vi) Commercial use of firewood.

(vii) Polluting Industries: Any new highly polluting industries and expansion
of existing such industries; .

(viii) Sewage and industrial effluents: Diséharge of untreated ;fsewage and
industrial effluents. However, treated sewage and industrial effluents
meeting the water quality stgndard shall be permitted;

(ix)  Use of plastic carry bags: Use of plasti_c bags in shops, commercial
establishments, tourist spots etc. and manufacturers, whn_!es'alers,

distributors, retailers etc., selling products in'non-biodegradable containers

W
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shall implement a scheme for the buy back and recycling of their

containérs and/ or packaging.

(x)  Hazardous waste processing units:' The industries processing fhe
hazardous waste as provided in the Hazarcious Wastes (Management aﬁd
Handling) Rules, 1989 as amended from time to time.

(b) Regulated activities in the Eco-sensitive Zone.- The 'fol]ow*ing_activities shall be

regulated in the Eco-sensitive Zone as per the prevalent ﬁcts and rules.

@ - -\?Vatér.-' (1) the é)'ctralc.tion of groL'md water shall be permitted only for the

2 agripu[turai and domestic corisumption. of the bona fide occupier of the plot and
" the sale of ground water shall not be permitted except with the prior approval of
the State Ground Water Board; (2) all steps .shall be taken to prevent

" contamination or pollution of water including from agriculture;

(i)  Trees.- There shall be no felling of trees either on forest, Government, revenue or
private lands, without the prior permission of the State Government in case of
forest land, and the respective District Collecfor in case of Government, revenue
and private land, granted inl such manner as may be-laid down by the State

Government,

(i) Defense installations and any other infrastructure development related to national |

*  security.
(iv)  The plantation of pine trees in the Eco-sensitive Zone.
(v Introduction of exotic species
(viy  Establishments of hotels and resorts.

v 1
(vii)  Erection of electric cables.

Rajeiiaer Singl
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(viii) Drasti-c change of agricultural systems.
(ix) Slgn boards and Hordings.

- (x) Noise pollution.- the Envimnment"l)epartmént or the State Fﬁrest Department, . ¢
Uttarakhand shall be the auti:lority to draw up guidelines and!rcgulaiions for the - —
coﬁtrol of noise pollution in the Eco-s-ensitiire Zone; as per the provisions of the Air |
(Prevention and Control of P.oliution) Act, 1981. | I

- (xi) Air Pollution.—Thé Environment Department or tllle State Forest Departn.aent,

| Uttarakhand shall be the authority to draw up guidelines and fegulations for the
- control of air pollution in the Eco-sensitive Zone as lpcr the provisions:of ;he Air
(Prevention and Cpmrol of Polluﬁdn) Act, 1981.
txji) Discharge of effluents.- the treated effluent sh:all'm;:et ;:lxe provisions of the Watér
(Prgvention and Control of Pollution) Act, 1974;
(xiii) Hydro-electric power plaﬁts.«- The existing hydro-electric power projects IShalI . | , Tl
continue to operate with strict environmental compliance and social audit.
(xiv)'-SoIid Wastes.- (1) the soliﬁ waste disposal in Eco-sensitive Zone séall'be carried out
as per the piovisions_ of the Municija_;d Solid Waste (Management -and Handliﬁg)
Rules, 2000 fssued by the central Government vide notification number - S.0. 908
(E), date'd the’:’zs"’ September 2000 and amended from time to time.
(2) The Monitoring Cémmittee shall indentify sites for disposal of solid wastes and
j'ts constructions as per the provisions of the Hazardous Wastels. (Management and
Handling) Rules, 1989 issued by the Central Government vide Notification No. -

$.0. 594(E), dated the 28" July, 1989 and amerided from time to time. s
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(3)-The local authorities shall draw up plans for the segregation of solid ‘wastesl
into biodegradable and non-biodegradable components;
| €y Tﬁe bio&egradahle material may be rec.ycled preferably through composting or
‘vermiculture; - |
| tS) The inorganic material may be dispns«:d off in an en?imnmentally acceptable
- manner at i‘dentiﬁ.ed sites;
(xv) Bio-’ng'et"li&ldWaste.-‘ the B;io-Medical Waste d.isposai in the Eco-sensitive Zﬁne

shall 'be carried out as per the provisions of the Bio-Medical Waste (Management and

Handling‘?_ Rules, 1998 issued by the Central G-ovemmelnt vide Notification }\Iu. - SO ;
6.3(_)(E), daté& the 20" ) uly, 1998 and ame_:nded from t.i'mé to time. |
(xvi) Vehicular Traffic: The vehicular movement of traffic shall l.)e regulated and -
specific provisions shall be laid down in the Zonal Master Plan. Pending the preparation
of the Zonal master plan and its approval by the Ministry of Environment and Forests, the
Monitoring Committee shall have powers to regulate traffic within the Eco-sensitive
Zone. | | |
(xvii) Trekking between Gangotri and Gaumukh.
(©) Eco-friend ly activities in the Eco-sensitive Zone.- The following activities shall be
promotéd in the Eco-sensitive Zone:

(i)  Rain Water harvesting.

(i) Qrganic farming.

(iii) Green technology.

(iv) Walking tourism.

(v)  Micro hydel proje:cts for local use.
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~(vi) Solar enérgy for local use. |

(vii) Local bio-resource based industry.

.4; Monitoring Committee.-
(HA cc;mmittee to be dalled the Monitoring Committee to monitor the compliance with
the provisions of this notification is hereby constituted, in exercise of the powers
conferred by sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29
of 1986).
" (2) The Monitoring Committee shall consist of (a) not more than ten members. (b) the
- Chairperson of the Monitoring Commiﬁee shall be an eminent person with proven
managerial or administrative experience gnd understanding of local issues and the other
members shall be:- |

(i) - a representative ;f the Ministry of Environment and Forests, Government

_ of India;

(i) two representatives of ‘Non-Governmental Organizations working in 'the
field of environment (including ﬁcritage wn_mﬁation} to be nominated by
the Govermnment of India;

(iii) Member Secretary, Environment Protection and Po_[lutiqr-l (‘;ontrol Board,
Uttarakhand;

(iv) senior Town ?Ia_nner of the area;

(v) the Chief Conservator of Forests; Garhwal

(vi) the representative of State Irrigation Department;

(vii) one subject expert in the field of environment and ecology;

{/ wajender Singh
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(viii) the District Magistrate, Uttarkashi — Member Secretary.
(3) The meeting of the -Monitc;ring Committee shall be convened quarterly.
(4j The activities requliring prior permission or environmental clearance shall be reférred
to the Ministry of E.nvirOn.ment and Forests, which shall be the Competent Authority for
grant of such clearances as per the provisions of the Environment Impact Assessment
Notification, dated the 14" September 2006 as amended from time to time.
(5) The Mdnitoring Committee may also invite representatives or experts from concerned
Departments or Associations to assist in its deliberations depending on the requirerﬁents
on issue to issue basis.
(6) For non-compliance of the provisions of this notification, the Chairperson or Member
Secretary of Monitoring Committee shall be the competent authority to file complaints
under section 19 of the Environment (Protection} Act, 1986.
(7). The Monitoring Committee shall submit its annual action taken report by the 31*
March of every year to the Ministry of Environment and Forests and the Ministry shall
give its dire;:tiOns from time to time for effective discharge of the functions by the
Monitoring Committee.
(8) The powers and functions of the M;Jnitoring Committee shall be restricted to the

compliance of the provisions of this notification only.

[F. No. 25/3/2010-RE]

Dr. G V. SUBRAHMANYAM, Scientist ‘G’

f;ﬁ sehradun U
Reg.No. 19(01)

-
-
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Annexure |
Map of Eco-sensitive Zone showing sub-basin boundaries, Govind and Gapgotri National o=

Parks boundaries, important places, major tributarics of Bhagirathi river, and latitude-
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Annexure II

Locations of Villages in Eco-sensitive Zone, di'strict Uitarkashi, Uttarakhand.

p4 (R TP e | v
Denad n Distiics
,.1p(01j2002 -
N 1277 2

' \i‘\“‘“"/a\%‘ :

| _ Elevation
S.No. | Viillage/Town name (m) Area (ha) | Latitude Longitude
. . | Agoda 2428 214.09 30°51°13.2" 78° 29 45.6"
2. Aleth 1785 99.59 30°41° 12" 78° 29" 16.2"
3. Bagori 2762 83.98 31°2° 51.6" 78° 45°7.2"
4, Bagyal Gaon 1558 91.85 30° 44" 30.6" 78° 26" 37.2"
5. Bandrani 1599 61.79 30° 48" 39" 78° 37" 9"
6. Barsu | 2154 144.6 30° 50" 51.6" 78° 36 45"
7. Bayana 2003 133.99 30° 44 13.8" 78° 33’ 51"
8. Bhangeli 2016 16037  {30°55" 15" 78° 40" 46.8"

19.. | Bhancoli 2155 21393 | 30°50° 54" 78° 28’ 22.8"
0. Bhatwari 1649 327.28 30° 47° 51.6" 78° 37" 9.6"
1. Bhela Tipri 1639 63.18 30° 46° 55.8" 78° 37" 19.2"
12. Bhukki 2436 96.52 30° 517 55.8" 78° 40°1.2"
13 Bonga 1327 100.05 30° 42 39" 78° 26" 45"

| 14. Bongari 1694 54.03 30° 42 35.4" 78° 28" 47.4"
15. Dandalka 2413 92.06 30°51°4.2" 78° 29" 2.4"
16. Dansra 2640 68.99 30°51°22.2" 78° 28" 34.8"
17. Dhanput 1833 1137 30°41° 24.6" 78° 28’ 32.4"
18. Dharali 2485 99.98 31°2° 34.2" 78° 46’ 49.8"
9. Dhwari 1799 94.33 30° 47° 49.2" 78° 36" 32.4"
20. Didsari 1555 173.11 30°44° 51.6" 78° 33 29.4" -
21. Dovah 1744 305.77 30° 41" 33" 78° 27" 34.2"
22. | Gajoli 1720 126.67 30° 50” 31.8" 78° 26’ 52.2"
23. | Gangotri 3008 71.81 30° 59" 41.4" 78° 56" 18"
24. - | Gawana 1316 131.94 30° 45 38.4" 78° 28 10.2"
25. | Gorshali 1962 183.29 30° 47" 13.8" 78° 36’ 6.6"
26. | Gyanja 1997 93.6 30° 45" 21" 78° 25" 10.2"
27. Hinna 1455 | 256.56 30° 44” 36.6" 78° 30" 41.4"
28. | Hurri 2453 140.49 30° 54° 4.2" 78° 41° 19.2"
29. | Jadung 4373 72 .| 31°9°33.6" 79527 254"
30. i Jakhol 1927 101.78 30° 46° 13.2" 78° 34" 36.6"
31. | Jamak 1428 203.4 30° 44° 10.8" 78° 31’ 60"
3. |Jaspur 2649 134.58 30° 43° 52.8" 78°27° 21"
33. | Jhala 2459 6605  [31°272.4" 78° 42" 58.8"
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34. | Jodaw 2224 228.71 | 30°45° 10.2" 78° 40" 3.6"
1.35. | Jokani ‘1718 54.53 30°46° 444" - | 78°35° 59.4"
| 36. . | Joshiyara 1423 217.91 30° 44’ 4.8" 78° 26" 28.2"
37. | Kamar 1993 | 85.78 30° 42 24.6" 78°32" 25.8"
38. Kanath 1779 130.42 30°45° 7.8" 78°32" 23.4"
1 39. Kankrari 1764 60.91 30° 42" 21" 78° 28" 55.2"
40. | Kishanpur 1725 154.5 30°41°282" - {78°30°0.6"
41. | Kotiyal Gaon_ 1454 162.52 30°43° 0.6" 78°25" 52.2"
42. | Kumalti 1466 77.69 30°46° 11.4" 78° 35" 58.8"
43. Kunjan 2060 143.4 30°51° 27" 78° 38" 22.2"
44, | Kuroli 1804 59.23 . 30° 42" 48.6" 78° 28" 46.8"
45. Kyark 2007 149.4 30° 49 25.2" 78°37° 31.8"
46. Ladari 1111 117.9 30° 43" 27.6" 78°26° 25.8"
47. | Lata 1536 163.08 30° 46° 34.8" 78° 36" 24"
48. Malla 1727 96.97 30° 47’ 24" 78° 36" 42.6"
49. | Mando 1220 139.95 | 30°44' 17.4" 78°27° 31.8"
50. | Maneri 1519 95.63 30° 44° 40.8" '78°32° 25.8"
51. | Manpur 1578 167.52 30° 41" 50.4" 78°29° 1.2"
52. Mastari 1705 83.52 30° 42" 49.8" 78°27’ 57.6"
| 53, Mukhawa 2925 21331 . }31°3° 24" 78° 47" 25.2"
54. Nalda Urph Bodhhar | 1672 290.44 | 30°46° 13.8" 78°27° 51"
155. | Natin 2035 72.86 30° 48" 18" 78°36” 10.8"
56. | Naugaon 2075 123.19 30° 51" 33" 78°26° 54"
57. | Nalang 4254 67.24 31° 536" 79°0° 51"
58. | Netala 1277 290.7 30° 44" 60" 78°29° 18"
59. | Nirakot 1615 153.97 30° 43" 55.2" 78°28" 11.4"
60. | Nesmor 2253 263 30° 47° 42" 78°24° 31.8"
61. | Ongee 1538 113.55 30° 45" 12.6" 78° 33" 3.6"
62. Pahi 2331 3.88 30° 47° 55.2" 78° 35" 46.2"
63. Pala Maradi 1727 304.37 30° 50’ 27" 78°37° 34.2"
64, | Pata 1338 80.93 30° 44" 50.4" 78°26° 53.4"
65. | Pilang 2040 122.42 30° 46° 8.4" 78°40° 2.4"
66. Purali 2460 155.07 31°2725.8" 78°42° 51.6"
67. Raithal 1720 132.34 30° 49° 9.6" 78°36° 55.2"
68. | Sald Urph Maja Gaon | 1970 118.94 30° 45" 44.4" 78°25° 8.4"
69. Sanj 1579 176.77 30°46° 1.2" 78°35° 14.4"
70. Salang 1794 . 158.21 30° 507 36" 78° 38" 15.6"
71.. | Salu 1864 89.75 30° 44" 45" 78° 35° 42"
72. | Sangrali 1812 51.26 30° 44 42" 78°26° 10.8"
73. | Sara 1424 63.82 30° 42" 0.6" 78° 28 33.6"
74. | Sarag 1328 61.68 30742° 222" 78°27"46.2"

53
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13. Sari | 1909 72.99 30° 45" 25.2" - 78°36" 144"
76.- Saura 1467 150.67 30°45" 42.6" 78°35°45"
77. Seku 1905 217.58 30° 50" 10.8" 78° 27" 45"
78. | Silla 1766 111.6 30°46" 13.8" 78° 38" 22.8"
79. Silyan 1509 55.47 30°43°37.8" | 78°27° 33"
80. Siror 1363 268.62 30° 44" 49.8" - 78° 28°42.6"

1 81. Sukki- 2642 105.98 31°0° 39" 78°42"44.4"
82. | Sungar 1993 62.88 30° 53° 43.2" 78° 40” 44.4"-
83. Syawa 2145 88.25 30° 43" 58.2" 78°35° 54"
84. - | Thalan 1481 87.34 30°42" 13.8". 78°28°7.8"
85. .| Tehar 1884 150.24 30° 51" 594" 78°39" 7.8"
86. Tiloth 1099 60.4 30°43" 43.2" 78°26" 52.2"

1 87. Uttarkashi 1241 #N/A 30° 44’ 00.92" 78°26° 21.41" '
1 88. Uttron 1290 1317 30°47° 204" 78° 26" 46.8"

VR 12-2?.: and Published by the Controller of Publications, Delhi-110054.
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q. 1502] 73 faoett, TueEw, e 17, 201859 27, 1940
No. 1502] NEW DELHI, TUESDAY, APRIL 17, 2018/CHAITRA 27, 1940

qITELT, A9 X FAATg T 79y

IfeREEeT
7% faoell, 16 a0, 2018

BLIAT. 1656(31)—Fwald TLHIY, 7, AT & LS(TA, FHTLTION, 907 2, @ 3, Iu&e (i) &, 7.
FT. &A1, 2930 () g7 arirg 18 fasaw, 2012 Fr YHTiaa 9G¥ Geh1T & qofre q GqTa<0 {% a9
FATerd A Aferg=ar (5 w0 70 vare 3w o= Fg7 797 ) 3197 4179.50 a9 franfize &
&1 § S ATer AT | I’ aF ARiedT 7€t F @ 100 Freirdie e F Syl e
HF T OIEATaRT 594t W9 F w9 § stegta G o e g 3w o # sfarr St F
Frararal #1 yfaftes, Bt G mar ar a0 5= aqafa sem v g o,

arftedt e fEf-a3dt s # watawfm dan gF=fm w79 g0 S 9 B
T AZTAT 37 AT ATt 7 sqAfa 39 F fore e gt & &% srearda wm gu £

A, wAtar (H@ve) [Em, 1986 F A 5 F su-ffaw (4) sv-ffgw (3) # safe =i
aTd ¥ ard gu i, FET FET A F7 Ag WAiT g g % Srwigd # AT 4T 8 47 a2 @i
o & 39-Faw (5) F @3 (F) F afi7 =37 7 snaoasar ST 1 T0TT F5 T,

ST, Feg 'Y A7 92 77 2 R s afRgmEr i deivaw v ¥ fo s Radt E
2 5 % 3u-77w (3) F == (F) F w17 q=em 7 sraeasmar 0 qwmy w7 &4 s

Az, A9, FAT T, gATEv0T (Feer) A, 1986 F Faw 5 F suffaw (3) Fd@s () F
AT 9T TATTT (Freqor) AtAfAam, 1986 (1986 #7 29) FT g7e7 3 T 7Y (2) F &@F (v) F 319

inghNegi )
sdvocate =
District
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QISd ST (1) ZTT T2 9ATTRAT T WART F4d g1, TUIh ATag=aT § Aaferag gove Far g,
ER I
m&T2 ¥,

(=) @ (12) ¥ =419 w7, Fafafaa d= war s, safq- «(12) a=is agremmr § 9
ITAR & g ST SF Al G391, F, T G, U AT oo §9 et e
ST § 2 gfiada 981 Frar s, fam =av5 & a=fow qgrsmr 5 e 9w f gy =
et & Wi =i F1 @ w7 7 et & awdl § 92 T a7 drteg 9 oy geer
Aigd ArTTew qiEersh &7 o= 1= e=t F FFe F am-arg 77 9o ft @ gt & qrg
AT THTET F FAI ST 3% LT AFEAT F AT T FF ATAq BT 347 201

(3M) &= (14) F =1 o¥, FefotaT g Tar S, a9iq-

“(14) =rfarg==T ¥ @< (12) 3% a7 d<aor afafam, 1980 (1980 1 69) ¥ #af¥dy suadl F

eI v2d gU gfva & 99 a7 e, Fu &7 sz # Fr afonfys w75 gri”

(3) == (16) F =19 wz, Fwfafee gz var su, sgiq-

“(16) TETET Z@THT &1 =19 T Fzaur:

(i) sT=orT AETATSAT TETET gAT1 & Al Ay Mg Faw sgr Aw £ sty 725 & s

(i) Rt o g e g § A oft Rrepra 73 B smoem 3T U S S aqet 47 maa
ST AT J9T @IS H A AT SAT U7 A1 § W ST R g Suersd IS
ATEAT ¥ ATHTT IT TEATT il T T4 ST AAT IT F219 $7 37 ZUT a1 garmet e
ATATZF ATHAT | HHETT F @79 & o0 s@av=1en® 8591 $1 73213 00id I9mE] #
qui¥a wegaa F arq Gar 97 @9 «div @ s afzgg S o e F and
HATAAT & TOHI § T 99g F (AF19 | 097 24 AT St SATAl T AT S /e

(iii)  dew FTE s anforfoas wrererrr § wferdr oo i =t 3 & § oy a9 &
B IygnEara F A1g gwwel T e wataeer Hurg At st iy
AqAEA % 119 o grm)

(iv) iRl a1 F eat § gt g2rE werm § wiRafdr afy sie ame det §
ZATH ATRAZAT 21 ATAT &, UF F2E) & 999900 TATE0 F qq=a qeqq= & o
STUAT AT ATASAF &7 29 F40T 997 F A59 §A9A0 F 979 98 § 3499
SUFTIIEHF TUTET T (04T ST

FETH- "5H HAGTAT F AT F [, @21 951t e w7 ag; v Fhar 9t 5w
14496 (47177 2) 1998 F FTF30T & (34T 73T & Ta17 sa-1zem-1a=at § qeae™ aas 417
qrafE= #1 49140 # 7 gredia qrs

(Z) @ (19) ®, 3u-g= (i) F w4 ww, Fufofas de war s, saig-

HETSAT | ATiHe 214 F 227419 2d g0 F=mm a1 F71 Feaw a1 9=
HAET S e 7% ateg Gt off gz% 5 affmior F oo 2
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"sferE wETAeT # onfier £ F wewsfia vgd gu fEwe =i w1 e ar =ier oty
arfeieafadt Jaat st # sfer g afza BT off az+ F afqato & o g

(1) & 3 -

(=) @2 (F) ®, 30-d= (v) F = T, Fefefea de war s, satqg-

“(v) TE AT FoeT i 4TI
(am) &= (=) #,
(i) 37-2% (i) ¥ =1 97, Fafefas su-gs wr smo, agiq-

(i) se1.-(1) "gerer FF e 7 agafa Fae @z F i sdTer F F50 T o ITdn
F for sz At SPaT geamT A9 g £ G ¥ o off see nft, s aftme
I TS F Id AqHIGT F AATAT ATHT T2l af JreAt’”;
(i) S9-=T (vii) F 717 wT, FefaiaT 3u-ds Tar S, F9iq-

"(vii) FE=rE Faem & i, Su-czoET, e 9 e gatag gt 7 & s @i
HATE HOAT HT TATIAT TGO AT 6 I(9d A9 F A1 €70q T S0 A IqF
3T FAFEd & AT I HEAT g

(M) &= (1) §,- I9-EE (vii) F TEq, FMutatae gz saertig G s, st

"(viil) TAfRHTT, AraET FEmon, e f=rE, aeramt, s=pat, @ gt |67 e arrieE @
TEH LT AAAAT § Jdf8a #7141 7 TA=T §9 F sHa deIaT F 979 AT I9F
Iuia et & 9re qres BT srome

[®14. T 25 /3 /2010 Tuzsis (Tegeuda-)]
wferd R, dsE S

FEoqT- e STTERg==T TR o TTS79, AHTLTI 19 |1, 9T37-3, TT-419T (i) # 7,97, 5.2930 (31)
ZIT AT 18.12.2012 Fr wahriera $1 € i

MINISTRY ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi. the 16" April, 2018
§.0. 1656(E).—Whereas by notification of the Government of India in the erstwhile Ministry of Environment and
Forests published in the Gazette of India, Extraordinary. Part-II, Section 3, Sub-section (ii), vide number S.0.2930(E),

dated the 18th December, 2012 (hereinafter referred to as the said notification), the Central Government notified entire
area of about 100 kilometres stretch of the river Bhagirathi from Gaumukh to Uttarkashi covering an area of

+.No.14/01)2002
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Whereas, a number of representations have been received from various stakeholders to allow activities that
promote sustainable development while ensuring environmental protection in the Bhagirathi Eco-sensitive Zone:

And whereas sub-rule (4) of rule 5 of the Environment (Protection) Rules. 1986 provides that notwithstanding
anything contained in sub-rule (3). wherever it appears to the Central Government that it is in public interest to do so, it
may dispense with the requirement of notice under clause (a) of sub-rule (5) of the aforesaid rule:

And whereas the Central Government is of the opinion that it is in public interest to dispense with the said
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the aforesuid rules for amending the said notification.

Now, therefore, in exercise of powers conferred by sub-section (1) read with clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules. 1986, the Central Government hereby makes the following amendments in the aforesaid
notification, namely:-

(D) in paragraph 2,

(A) for clause (12). the following clause shall be substituted, namely:- “(12) No change of land use from green uses
such as horticulture areas, agriculture. tea gardens, parks and others like places to non green uses shall be
permitted in the Zonal Master Plan. except that strictly limited conversion of such lands may be permitted to
meet the local needs including civic amenities and other infrastructure development in larger public interest and
national security with the prior approval of State Government with due study of Environmental Impacts and
complying with their mitigation options and subject to finalisation of Zonal Master Plan™.:

(B) far clause (14), the following clause shall be substituted, namely:-

“(14)There shall be no consequential reduction in Green area such as forest area, agricultural area, etc, subject to the
provisions contained in clause (12) and the Forest Conservation Act, 1980 (69 of 1980) as applicable.”.;

(C) for clause (16), the following clause shall be substituted, namely:-
*(16) Development and Protection of hill slopes:
(i) The Zonal Master Plan shall indicate the areas on hill slopes where development shall not be permitted.

(ii)  No development shall be undertaken in areas having a steep slope or areas which fall in fault or hazard
zones or areas falling on the spring lines and first order steams or slopes with a high degree of
erosion as identified by the State Government on the basis of available scientific evidence and in
exceptional cases infrastructural works for the benefit of community may be undertaken with proper
study of the Environmental Impacts and taking appropriate mitigation measures arising out of such
development in consultation with the line Ministries of the Central Government including Public
Consultation.

(iti) Tourist resorts and commercial complexes shall be located in areas with surplus water and electricity,
in consultation with Gram Sabha and existing users and with due approval of State Environment
Impact Assessment Authority.

(iv) The places in the Eco-sensitive Zone where cutting of hills causes ecological damage and slope
instability in adjacent areas. such cuttings shall be undertaken with proper study of the
Environmental Impaets and taking appropriate mitigation measures in consultation with line
Ministries of the Central Government including Public Consultation.

Explanation- “For the purposes of this notificarion, "steep lill slope” shall have the same meaning as
assigned to in categorization in IS 14496 (part 2):1998: Indian Standard for Preparation of Landslide
Hazard Zonation Maps in Mountainous Terrains-Guidelines.”;

(D) in clause (19). for sub-clause (i), the following sub-clause shall be substituted namely:-

*(i) for construction of any road including un-tarred road in the Eco -sensitive Zone (including the extension or
widening of existing roads subject to inclusion in the Zonal Master Plan.™;

(ID in paragraph 3.-

(A) in clause (a), for sub-clause (v). the following sub-clause shall be substituted. namely:-

“(v) Setting up of new saw mills.”:

(B) inclause (b), -

_/' Hajender

szJ pehrai
%Q Reg.Ne.1
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“(i) Water. - (1) The extraction of ground water shall be permitted only for the agricultural and domestic
consumption of the bona fide occupier of the plot and also for institutions of public utility and the sale of
ground water shall not be perminted except with the prior approval of the State Ground Warer Board™.;

(i1) for sub-clause (vii), the following sub-clause shall be substituted namely:-

*(vii) Erection of Electric cables, setting up of sub-stations, transformers and other related infrastructure
and establishment of communication infrastructure shall be established with due study of Environmental
Impacts and complying with their mitigation options.”;

(C) in clause (c), - after sub-clause (vii), the following sub-clause shall be inserted, namely:-

“(viii) Works related to re-construction, disaster mitigation, lift irrigation, hospitals, schools, food go-
downs and other social and national security infrastructures shall be carried out with due study of
Environmental Impacts and complying with their mitigation options.™.

[F. No. 25/3/2010-ESZ (Vol-1)]
LALIT KAPUR, Scientist ‘G”

Note: The Principal notification was published in the Gazette of India. Extraordinary Part I, Section-3. Sub-Section (ii)
vide S.0. No. 2930(E) dated 18.12.2012.
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", 5034] % fReet, AT, TR 14, 2022/ 23, 1944
No. 5034] NEW DELHI, MONDAY, NOVEMBER 14, 2022/ KARTIKA 23, 1944
TGTET, I ST TAaTg I 2arad

EIEGREET

T2 f2e=tT, 10 79/=aw, 2022

AT, 5253(H).—Fw2 1T AL A, AIOF AT F ATTTAAT TeHTA TAE00 7 F9 FATGT FT
AT & TR, AT, 9-11, EF 3, 37-97 (i) ®, "g=ars w4 2930 (), a7 18 fGe=w, 2012
(B =99 =7 94T IF ATGEAT FaT T47 2), ZT TqF § TqHe aF ARl 767 F e
100 FFardfi=s ¥ 1of s &= Fr v Rafad 554 o9 F =7 § 4179.59 79 et % &7 5
AT F7A ZU ATGET FFAT 3T 3909 307 59 SO § (ATt 1 Fe Ao Fr gttt Bt o
EEEICRERIR

3T, SRt TRt 5347 ST # F5av THEveiE 6 gERtaa 579 F [ S afag=Er
T S HOTT T ATFITFAT IT TOILTAT T AT 17 20 2,

e, o (Fvem) e, 1986 F R s F evffam (¢) sy s e B erfRaw (3) ®
5 ft ama F 29 g oY, Stgt TET FA AR F A TAE 21T ¢ 6 AT FAT S\ied ® 8, 79 98 Wi

A AR £t 72 T & Fr S ST AT HoveT % o= et 5 R 5 8 o
(@) 7 5= AT T I ATAT F Z2 T ST § E

T, TATET (FveAm) Em, 1986 F fFEw 5 % wutaw (3) #iw (4) F Ay
77, 1986 (1986 =T 29) ¥ arer 3 FT IT4TT (2) F =T (V) =% &= (xiv) FT<T
20, ATIH=AT FT AT Fords F7dl g, AT —

S q:‘ ' 4
K naifg‘"%_ ' ""%5}%?;3\
& i s




57

2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

i TTm2F —
(F) IT-IT (1) |, "I 0T T HATAT, ATLT LR A=A F F O, ST ACHL F TEGH
TR 9Te% 7 |0,
(@) ST-97 (9) FT FZAT FATTT:
i. TT3F —
(F) 797 (@) § @2 (xvii) ¥ vaE, FEf@fEg 9 daenfia B oo, sqtg - " (xvii)
ZI=T A FEtaT w7
(=) S9-T () &, g (viii) FT Z2ET T
[F7.%. 25/3/2010-S0z]

feoqor: e srfer=mT, 9T % e, ST, 9 l, =@ 3, 34Ty (i) ¥ A, 2930(3), A" 18
e, 2012 gy wriorg f 75 4f S F.a0H. 1656(37), AT 16 w7ier, 2018 FT=T FHertaa fir
< ot

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 10th November, 2022

S.0. 5253(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forests published in the Gazette of India. Extraordinary, Part-II, Section 3, Sub-section (ii), vide
number S.0.2930(E), dated the 18ill December, 2012 (hereinafter referred to as the said notification), the Central
Government notified entire watershed area of about 100 kilometres stretch of the river Bhagirathi from Gaumukh to
Uttarkashi covering an area of 4179.59 square kilometres as the Eco-sensitive Zone and thereby prohibiting,

regulating or permitting certain categories of activities in the said Zone:

And Whereas, representations have been received from stakeholders on the need for further amendment of
the said notification for ensuring better environmental protection in the Bhagirathi Eco-sensitive Zone;

And whereas sub-rule (4) of rule 5 of the Environment (Protection) Rules, 1986 provides that
notwithstanding anything contained in sub-rule (3), wherever it appears to the Central Government that it is in public
interest to do so, it may dispense with the requirement of notice under clause (a) of sub-rule (3) of the aforesaid rule:

And whereas the Central Government is of the opinion that it is in public interest to dispense with the said
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the aforesaid rules for amending the said

notification.

lause (xiv) of sub-section (2) of section 3 of the Environment (Protection) Act. 1986 (29 of

i f nd eiﬂitlgi?fe. and (4) of rule 5 of the Environment (Protection) Rules, 1986. the Central Government hereby
l'f'_'p} Hﬁﬁlﬁ%%ﬂﬁi further amendments in the aforesaid notification, namely:—
\ o 1012 i
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In the said notification,—
i. Inparagraph2,—

a. in sub-paragraph (1), for the words “Ministry of Environment and Forests, Government of India™, the
words “Competent Authority of the State Government™ shall be substituted:

b.  sub-paragraph (9) shall be deleted:
il. inparagraph 3,-

a. in sub-paragraph (b) after clause (xvii) , the following clause shall be inserted . namely:- “(xviii)
Works related to re- construction, disaster mitigation, lift irrigation, hospitals, schools, food godowns
and other social infrastructures.”™;

b.  in sub-paragraph (c), clause (viii) shall be deleted.

[F. No. 25/3/2010-ESZ]
TANMAY KUMAR, Addl. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary Part II, Section-3, Sub-
Section (ii) vide S.0. No. 2930(E) dated the 18" December. 2012 and amended by S.0. 1656 (E),
dated the 16 April, 2018

N\ W/
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F.No.25/3/2010-ESZ
Government of India
Ministry of Environment, Forest & Climate Change
(ESZ Division)
* KKK

Indira Paryavaran Bhawan,
Aliganj, Jorbagh Road
New Delhi = 110 003

Dated:16% July, 2020
OFFICE MEMORANDUM

Subject: Zonal Master Plan (ZMP) of Bhagirathi Eco- sensitive
Zone, Uttarkhand- regarding.

The Ministry of Environment, Forest and Climate Change issued
Bhagirathi Eco-Sensitive Zone Notification vide S.0. No.2930(E) dated
18% December, 2012 under the Environment (Protection) Act, 1986.

Z. As per para 2 of the Notification, Ministry of Environment, Forest
and Climate Change is mandated to approve the Zonal Master Plan (ZMP)
for sustainable development of the Ecologically Sensitive Area of
Bhagirathi.

3. The Zonal Master Plan submitted by Government of Uttarakhand
vide letter No. 800/X-3-18-15(41)/2013 dated the 27" September, 2018
has been examined by Ministry of Environment, Forest and Climate
Change and Department of Water Resources, River Development & Ganga
Rejuvenation, Ministry of Jal Shakti.

4, Department of Water Resources, River Development & Ganga
Rejuvenation (DoWR, RD & GR) in the Ministry of Jal Shakti, vide letter
No. L-34014/1/2018 dated the 6™ March 2020 have conveyed their
concurrence on the water related issues in Bhagirathi catchment area. A
copy of communication dated 6™ March 2020 conveying concurrence from
DoWR, RD & GR is enclosed for reference. The State Government is
required to fulfil and comply with the suggestions and remarks, as
stipulated by the Do WR, RD&GR, Ministry of Jal Shakti including

ﬁiﬁﬁi e e-flow of the Bhagirathi River, long term conservation
springs and boundaries of Bhagirathi river bank keeping
r management situations.
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5 Ministry of Environment, Forest and Climate Change advices the
State Government to inter-alia ensure effective implementation of the
provisions of the ESZ Notification dated 18% December, 2012, as
amended time to time including boarder area development plan (Para 2
sub para 3 of the Notification). A comprehensive long term Eco-Tourism
Master Plan and the carrying capacity of catchment area, etc. may be

finalized on priority.

6.  Ministry of Environment, Forest and Climate Change hereby accords
its approval to the Zonal Master Plan of Bhagirathi Eco-Sensitive Zone
Notification subject to observations given at Para 4 & 5 above.

This issues with the approval of Competent Authority.
Encl: concurrence report of DoWR, RD&GR, Mol dated 06.03.2020

el

(Lalit Bakolia)

Scientist ‘F’
To
The Chief Secretary
Government of Uttarakhand,
4 Subhash Road, Uttarakhand Secretariat,
Dehradun - 248.001 ol §24Y /lo e
Thls affidavit l?wom pefore me by
C- who is identified by Shri /oo azu
I at Dehradun on.... - r.’. -:).Evz‘_) e
sued Wb
S-SSyed (RmnM )
ﬁ-’-“-“-"'\ Amm&
2| f'? |20
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